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IN THE CUSTOMS, EXCISE & SERVICE TAX
APPELLATE TRIBUNAL, NEW DELHI
PRINCIPAL BENCH, NEW DELHI
COURT NO. I.

Excise Appeal No. 1685 of 2006-SM

(Arising out of Order-in-Appeal No. 17-CE/ALLD/2006 dated 23.2.2006 passed by
the Commissioner (Appeals), Central Excise, Allahabad)

For approval and signature

HON'BLE JUSTICE S.N. JHA, PRESIDENT

1. | Whether Press Reporters may be allowed to see the Order for publication
as per Rule 27 of the CESTAT (Procedure) Rules, 19827

2. | Whether it would be released under Rule 27 of the CESTAT (Procedure)
Rules, 1982 for publication in any authoritative report or not?

3. | Whether their Lordships wish to see the fair copy of the order?

4. | Whether order is to be circulated to the Departmental authorities.

CCE, Allahabad Appellant
Vs.

M/s Pratappur Sugar & Industries (P) Ltd. Respondent

Appearance:

Shri B.S. Suhag, DR - For appellant

Shri Atul Gupta, C.S. - For respondent

CORAM:

HON’BLE JUSTICE S.N. JHA, PRESIDENT
Date of Hearing: 14.5.2008

C"\“’\G)\ Order No..... Q?\\lb /S""LQR[) ........ dated..\\\. .09
Per Justice S.N. Jha :

Ld. DR appearing on behalf of the Revenue states that the

issue involved in this appeal is covered by the decision of the
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Larger Bench of the Tribunal in the case of CCE, Bhopal Vs.
Rama Wood Craft (P) Ltd. - 2008 (85) RLT 827. The appeal,
accordingly, stands dismissed.

(Dictated & pronounced in open Court)

(JUSTICE S.N. JHA)
PRESIDENT




